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ORDER
 
The Text below is only a summarized version of the order pronounced
 
Allegation made against respondent who was public servant at time of commission of offence. High
Court held that no cognizance of offence can be taken against respondent in absence of sanction by
competent authority. Supreme Court upheld decision of High Court and held petitioner can activate
prosecution against respondent after grant of sanction by competent authority.

 

 


